. No. F-2-2-2003-E-IV.—In exercise of the powers conferred by sub-section (1) of Section 15 of the Madhya .
Pradesh Nikshepakon Ke Hiton Ka Sanrakshan Adhiniyam, 2000 (No. 16 of 2001), the State Government hereby makes
~ the following rules, namely : — ' B

RULE

1. Short title and commencement.—-(l) These rules may be called the Madhya Pradeh Nikshepakon Ke Hito
Ka Sanrakshan Niyam, 2003. -

. . ;
(2) They shall come into force with effect from the date of publication in the Madhya Pradesh “Gazette”.
v . - 7
2. Definitions.—In these rules, unless the context otherwise requires,—

(a) “Act” means the Madhya Pradesh Nikshepakon' Ke Hiton Ka Sanraksan Adhiniyam, 2000 (No." 16
of 2001). ‘ !

,’;»“,ina‘ ) “Competent Authority” méans the Officer appointed as the Competent Authority by the Government
Ko under Section S of the Act. )

o . : E
3. Ad-interim Order of Attachment—(1) An order attaching the money and other property of a financial
establishment under Section 4 of the Act shall be issued by the Competent Authority. N .

(2) The Competent Authority may, on issue of the order under sub-rule (1), seek the necessary assistance of

police officer or any officer of the:Government for the. purpose.of taking possession of the property in respect of which

the attachment order has been passed and on such requisition, it shall be the duty of such officer to render the necessary
assistance to the Competent Authority. . ' : :

&
.
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4. Examination of Complainant and Witnesses.—(1) Before passing of the Order of attachment of money or
other property by the competent authority, the Competent Authority may examine the complainanat and witnesses,
if any, and such examination proceeding shall be recorded in writing .

(2) The Competent Authority shall have power to examine any person or office bearer or employee of the financial
establishment, who, in his opinion,.will be able to give any information about the financial establishment in respect
of which the Competent Authority has issued the attachment order. -

5. Administration of the Attached Monies and Properties.—Upon pasing of the attachment order, the Competent
Authority shall immediately prepare a register, giving detailed account or description of all the monies and properties
attached under Section 4 of the Act, and shall, as far as may be practicable, administer the said monies and properties
in the best interest of the depositors and the financial establishement, as he deems fit.

6. Competent Authority's Right to Require Information.—(1) The Competent Authority shall have power to
call for or require any information about the financial establishment or its officer bearers including the promoter, director,
partner or manager ot members of such financial establishment or, to direct any officer or authority of the Government
or a local authority or any other person, to furnish such information as may be required, and such financial establishment
or its officer bearer or promoter, director, ‘partner or manager or members of such financial establishment or any officer
or authority of the Government or local authority or any other person, shall forthwith furnish such information to the
Competent Authority.

(2) An officer in-charge of the police étaﬁon, when requjred by the Competent Authority, shall také all steps,
including inquiry, investigation or survey in respect of any person, place, property, documents, books of account, etc;
of the financial establishment or pronioter, director, manager officer, servants or members of such financial establishment.

7. Power of Competent Authority Relating to Absconding Person.—Where the Copetent Authority is satisfied
or has reason to believe that a person in respect of whom an action is contemplated under the Act, has absconded
or is likely to abscond or is concealing himself, the Competent Authority shall immediately make such report in writing
to the Special Court.

8. Power of Competent Authority to sell or Dispose of Property.—(1) Where any property attached under
Section 4 of the Act, is subject to speedy and natuiral decay or if it is otherwise expedient so to do, the Competent
Authority may, after obtaining permission of the Special Court, sell or otherwise dispose of the said property and include
the proceeds in the account of the financial establishment. -

(2) The Competent Authority shall, after disposing of the said property under sub-rule(1) repqn the same to the
Special Court. ' R : ) T )

9. Power to Freeze or Seize Property.—(1) Where the competent Authority is satisfied or has reason to believe
that any property which is liable to be attached undef the Act is likely to be concealed, transferred or dealt with in
any manner which will result in defeating the purpose”of the Act, may make an order seizing such property or where
it is not practicable to seize such property, make an order that such property shall not be transferred or otherwise dealt
with, except with the prior permission of the Special Court.

(2) The Competent Authority may take the assistance of any Sub-ordinate Officer of the Government to take
po§se§,sions of the property in respect of which an order of seizure or freezing has been made under sub-rule ().
rS Ztd .

, .
(3) Any officer in-cha{ge of Police Station whien required by the Competent Authority, shall take all steps, including
inquiry, investigation ‘or survey in respect of any person, place, property, documents, books of account, etc; for the
purpose of tracing and identifying the properties.

10. When an Order is Made Attaching the Money or other Property, Transfer is Void.—When an adinterim
order attaching the money or other property of a financial establishment is made under Section 4 of the Act, such
mony or property referred to in the order shall not be transferred to any other persons by any mode whatsoever and
if any such transfer is made, it shall be null and void. "
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/ 11. Maintenance of the Record of Money or property Attached.—(1) All money or property, attached by

/ the Competent Authority under Section 4 of the Act shall be sealed by the Competent Authority and shall be in the

custody of the Competent Authority.

(2) The Competent Authority shall maintain a record of all the income received from and the expenditure incurred .
for the property attached, managed and disposed, and shall furnish the same to the Special Court, from time to time.

12. Competent Authority to Assist Special Public Prosecutor.—The Competent Authority shall render such
assistance to the Special Public Prosecutor in conducting the cases in the Special Court as may be required.

13. Power of Government to Remove ﬁii'ﬂcl_liﬁes.—lf any difficulty arises in carrying out the provisions of
these Rules, the Competent Authority shall refer it to the Government and the Government may pass such order as
they deem fit in accordance with the provisions of the Act..

14. Annual Report.—The Competent Authdxity shall submit an annual report for the calendar year to the Government
'y 28th February of successive year in respect of complaints/cases filed with-him during the calendar year:
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